Title: Regarding approval of notification for enhancing rate of customs duty moved by Shri Yashwant Sinha.
15.43 hours
THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Sir, I beg to move:

"That in pursuance of sub-section (2) of section 8A of the Customs Tariff Act, 1975, read with sub-section (3) of section 7 of the said
Act, this House hereby approves of Notification No. 127/99-Customs dated 1.12.1999 (G.S.R. 793(E) dated 1.12.1999) which seeks
to amend the First Schedule to the Customs Tariff Act, 1975 so as to enhance the rate of customs duty applicable to goods falling
under sub-heading Nos. 1001.10 and 1001.20 of the said Schedule from "free" to "50%"

MR. SPEAKER: Motion moved:

"That in pursuance of sub-section (2) of section 8A of the Customs Tariff Act, 1975, read with sub-section (3) of section 7 of the said
Act, this House hereby approves of Notification No. 127/99-Customs dated 1.12.1999 (G.S.R. 793(E) dated 1.12.1999) which seeks
to amend the First Schedule to the Customs Tariff Act, 1975 so as to enhance the rate of customs duty applicable to goods falling
under sub-heading Nos. 1001.10 and 1001.20 of the said Schedule from "free" to "50%"

SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Sir, Ibeg to move:
That at the beginning of the resolution, the following be added, namely,-

"Considering the adverse impact on the farmers for Zero duty of import of wheat on OGL which had created an uncertainty in the
farming community and" (1)

The entire nation is aware that this issue is related precisely to the large-scale wheat import in this country. At a time when the farmers
are crying for their prices, are making their views clear before the Government, large scale wheat had been imported on the demand
of both the rolling mills as well as a few trading communities. | am quite aware of the conditions imposed under the Exim policy. | was
inthe Ministry. | know how the Exim policy operates. | also know what is its obligation to WTO.

It is true that once we signed the WTO agreement, certain commodities have to be phase-by-phase brought from the restricted list to
OGL. A few commodities have already been brought into the OGL. Wheat is one of the commaodities which was in OGL and which is
stillin OGL. As per the WTO Agreement, it cannot go back to the restricted list. What | would like to say is, it is not a small issue. The
item is now in OGL and the Government has no mechanism to control it and thus protect the farmers.

I do not know whether that practice is still alive or not but earlier the practice was, whenever an urgency is felt for import of any item,
especially an agricultural commodity, two things will happen. One, a Cabinet Appraisal Note will come from the nodal Ministry.
Second, the Appraisal Note is discussed in the Cabinet and the Government decide on the action; either to bring the material into the
country or do not encourage its import. As | understand, in case of agricultural commodities, the Ministry of Agriculture every quarterly
used to apprise the Government about the prospects of the crop keeping in view the climatic conditions like drought, heavy monsoon,
moderate monsoon efc.

Secondly, the nodal agency - in this case, the Food Ministry, has to appraise the position of the buffer stock before the crop is
available, expected position of the buffer stock after the crop is available and then, they recommend or they apprise or they alert or
they make an alarm to the Government about the need to make further arrangements. Now-a-days, of course, to prevent inflation and
to make more wheat available in the country and to keep the price level under check, sometimes the Government do adopt some
mechanism.

MR. SPEAKER: Shri Dasmunshi, please be brief.

SHRIPRIYA RANJAN DASMUNSI: Sir, this is not merely an amendment. This is a matter of concemn for the country. This is the
reason why | took it up. On the other day when the hon. Finance Minister made this declaration, he assured that it would be taken up
and discussed and Shri Pramod Mahajan had also assured in the House that it would be discussed. That is why | have moved this
amendment and my amendment is not bad.

Sir, why did the Government decide to impose 50 per cent import duty at this stage? | have positive information that the Commerce
Ministry has nothing to do with it, except to respond and respect the list of Exim Policy. They can do nothing more than that. But the
principal monitoring agency which is the Food Ministry in this case, after consulting the Finance Ministry and Agriculture Ministry, do
come to the Government and apprise the Government as to whether farmers will face adverse situation if import of wheat on zero duty
under OGL is allowed to continue. But the wheat import had continued right from the day of the dissolution of the 12th Lok Sabha and
during the period of election campaign - | am not saying the period of election, but the election process had started earlier - and
several complaints from the farming community and others had appeared in the media asking the Government not to encourage it. |
am not saying that the Government could have prevented the import. It could not have done that because it is under OGL, but what the
Government could have done is, it could have put a restriction, by imposing the import duty in time.

Why did the Government - the question is very important - allow the import of wheat all these days? At the fag end, the Government

came out with a statement that the buffer stock position is such that it cannot cope up with the situation. It had stated that there is no
room even to keep wheat and it had also stated during the election campaign that the agricultural prospect in the country is very bright.
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MR. SPEAKER: Shri Dasmunshi, please conclude. We had passed such Resolutions earlier even without any discussion in the
House.

SHRIPRIYA RANJAN DASMUNSI : Sir, the amendment is very much related to the issue. | need your protection in this matter. The
issue was raised not only inside the House, but also outside the House and there are only two speakers on this amendment, including
me and Shri Varkala Radhakrishnan.

Sir, why was this amendment brought? | must justify the moving of my amendment. The Government owes an answer to the entire
nation as to why the Government imposed the import duty only now. The Government had stated that they had taken this step by
considering the adverse impact on the farmers of zero duty import of wheat under OGL which had created uncertainty in the farming
community. So, what is wrong in accepting my amendment? Does the Government not agree that it has an adverse impact on the
farmers of our country? Have the Government come to the conclusion that there is no adverse impact on the farmers? The buffer stock
was good. So, either the Government ignored the appraisal of the Agriculture Ministry in the Cabinet or the Government was keptin
the dark about the requirements of the Food Ministry or about the appraisal of the Food Ministry or despite knowing that there is
abundant wheat available in the country, the Government kept quiet without imposing the import duty in time. So, if the hon. Minister
accepts my amendment and incorporates the whole substance of it, | think, the farmers will be happy that the Government has, at least,
accepted their concern. It is not an amendment criticising the Government; it is an amendment making the Government more involved
with the concern of the farmers. | think, the hon. Minister would accept my amendment.

">SHRIVARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | beg to move:
"> That in the resolution,-

"> for "50%"

"> substitute "100%" (2)

"> The import policy followed by the Government of India is quite detrimental to the interests of the farmers. It can be illustrated by the
sufferings of the coconut-growers in Kerala due to an excessive import policy. Copra and coconut-oil have been imported without any
restriction. With the result, the home production has been adversely affected and the coconut-growers are put to starvation in my
State, Kerala.

"> Kerala is also the major producer of rubber. The import policy has adversely affected the import of rubber also. Twenty-two lakhs of
coconut-growers and rubber-growers are put to starvation because of the wrong import policy of the Central Government. It is very
strange. | do not understand the logic behind it. As the import duty on caprolactam has been reduced, the Fertilizers and Chemicals
industry in Kerala is facing closure. The manure produced in FACT is not being sold; itis being kept there without being sold because
you have unnecessarily reduced the import duty on caprolactam. The product of FACT could not be sold in the market. Anindustrial
concern, which was started long before, even during the British period, and having a long history behind it, is now facing closure
because of your wrong import policy.

"> Now, you have realised that you have allowed free import of wheat, which has adversely affected the farmers throughout India and
now you are compelled to impose 50 per cent duty on import of wheat. | say that it must be increased to one hundred per cent
because | am opposed to all kinds of import, which adversely affect the home products. So, | request the hon. Minister to accept my
amendment and raise it to 100 per cent. Your import policy, which is detrimental to the interests of the people and detrimental to the
interests of the farmers, will turn against you one day or the other and put you in difficulties.

"> With these words, | appeal to the hon. Minister to accept my amendment.
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"> Why did you not do it in August? Sir, he is admitting that during August he failed and it was wrong. Why did he not impose duty at
that time? ... (Interruptions)
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">SHRIPRIYA RANJAN DASMUNSI : Sir, | need your protection. The Minister cannot mislead in this manner. He has admitted that
they had failed in August and September. Why did they notimpose the duty at that time?

">MR. SPEAKER: Shri Dasmunsi, let the Minister complete first.
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">MR. SPEAKER: Shri Priya Ranjan Dasmunsi, are you withdrawing your amendment?
">SHRIPRIYA RANJAN DASMUNSI : No, Sir, | am not withdrawing.

">MR. SPEAKER: The questionis:

"> That at the beginning of the resolution, the following be added,--

"

> "Considering the adverse impact on the farmers for Zero duty of import of wheat on OGL which had created an uncertainty in the
farming community and" (1)

"> The motion was negatived.
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">MR. SPEAKER: Shri Varkala Radhakrishnan, are you withdrawing your amendment?
">SHRIVARKALA RADHAKRISHNAN : No, | am not withdrawing, Sir.
">MR. SPEAKER: The questionis:

"> "That in the resolution,—

"> for "50%"

"> substitute "100%" (2)

"> The motion was negatived.

">MR. SPEAKER: The question is:



"

> "In pursuance of sub-section (2) of section 8A of the Customs Tariff Act, 1975, read with sub-section (3) of section 7 of the said Act,
this House hereby approves of Notification No.127/99-Customs dated 1.12.1999 (G.S.R. 793(E) dated 1.12.1999) which seeks to
amend the first Schedule to the Customs Tariff Act, 1975 so as to enhance the rate of customs duty applicable to goods falling under
sub-heading Nos. 1001.10 and 1001.20 of the said Schedule from "free" to "50%"."

"> The motion was adopted.

">SHRIPRIYA RANJAN DASMUNSI : Sir, since the Government has betrayed the interests of the farmers in a clandestine manner,
and since they did not take action in time, we are walking out in protest of that.

">15.59 hrs
"> (At this stage, Shri Priya Ranjan Dasmunsi and some other

"> hon. Members left the House.)
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